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that is over. I have got Legislative Busi-
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(At this stage some hon. Members left the
Chamber)

THE DEPUTY CHAIRMAN : Bill for
Introduction, Shri Sangma,

THE PAYMENT OF GRATUITY

(AMENDMENT) BILL, 1993

THE MINISTER OF STATE OF THE
MINISTRY .. OF LABOUR (SHRI P. A.
SANGMA) : Madam, I beg to move -for
leave to-introduce a Bill further ‘to amend
the -Payment -of Gratuity Act, 1972 -

The question was put and the motion WH&
adupted : -

SHRI P. A. SANGMA Madm I in-
troduce the Bill.

\

' SIGNING OF GATT.
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SHRIU M: A BABAY (Kerala) Madam,
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THE ‘DEPUTY' CHAIRMAN :-

Now
what'is your problem ? ‘
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SHRI M. A. BABY : Madam, I would
like to attract the attention of the Govern-
ment to an important issue that throughout
the country the people, trade unions, diffe-
rent classes of mass organisations are de-
mostrating, protesting against the weaken-
ing attitude of the Central Government.
With regard to the discussions going om
on Uruguay Round, Madam, we have infor-
mation that the French Government has
taken a very firm stand that they are not
going to sign the GATT if their gemuine
demands are not considered by the deve-
loped countries. Similarly, Madam, we
want the Government of India to take a
firm stand on this. The whole Opposition
is prepared to extend its support to the
Government if they are going to take a
firm stand. Today the whole country is
agitating over this issue. The hon. Finance
Minister is here. We would like to know
what the response of the Government is

(Interruptions) Madam, similarly,
the Gujral Committee Report could be
presented within a2 couple of days. We
would like to know whether the Govern-
ment is responding to the proposals being
incorporated in the Report because we
have information that the Gujral Com-
mittee Report is very firm on this issue.
Different political parties are represented
on it. we would like to know what the
response of the Government is.

SHRI NIBON ROY (West Bengal) :
Madam, Peter Sutherland visited India.

Different trade union delegations and the ;

delegations of the peasants’ organisations
met the hon. Commerce Minister here in
Delhi and they submitted a memorandum
to him. He assured them that he would
call all the trade unions and the peasantry
to discuss the Dunkel Draft before finalis-
ing it and taking up further megotiations
with the GATT authority. Thousands of
workers and peasants from all over the
country have come to Delhi. I request the
Government through you, Madam, to
initiate discussions with the trade union and
peasanls’ organisations. I humbly appeal to
the Government to hold discussions with
them.

THE DEPUTY CHAIRMAN : Now, we
have alloted a long time, 2 whole day and

[RAJYA SABHA]

GATT 12
a little more than that on the discussion
on the Dunkel Draft and the hon. Com-
merce Minister replied over here. You all
had opportunity to speak. So now we can-
not have further discussion on it. What-
ever you want to speak to the Commerce
Minister or the Finance Minister, you can
do it outside the House because we have
got other Legislative Business. We have to
go ahead for that. Yesterday, the National
Council (Interruptions) . ..

SHRI M. A. BABY : I would like to
know whether the Government is going
to consider the whole thrust of the Stand-
ing Committee Report. On the Standing
Committee all the Parties are represented
and the Chairman happens to be from our
House.

THE DEPUTY CHAIRMAN : You are
a witness to it. That matter was raised
before me and before the other Leader,
that the Committee’s Report should be
considered but unfortunately the Report
was not ready before we concluded the
discussion. I am sure if the Report is ready
now and a copy goes to the Commerce
Minister before he is having a discussion
he will definitely look into it. We cannot fur-
ther discuss anything on that. Now I have
to tell the House that we have Special
Mentions also. We had a discussion on
the National Council for Teacher Educa-
tion Bill, 1993. (Iaterruptions) ...
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We have Special Mentions to take up. The
hon. Minister is here and she says she is
going to take 5 minutes. Let us pass this
Bill so that we can take up Special Men-
tions before adjourning the House. She

i will take only 5 minutes.
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Yesterday that the discussion was con-
cluded.
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THE NATIONAL COUNCIL FOR
TEACHER EDUCATION BILL, 1993—
CONTD.

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF

. 1993]

GATT 314
I am grateful to all the Members, who
have appreciated this Bill on National
Council for Teacher Education, for parti-
cipating and givibpg a lot of constructive
suggestions on this Bill. Hon. Members,
Shrimati Pauda, Shrimati Urmilaben, Shri-
mati Chandra Kala Pandey, Shri Prasad,
Shti Bhattacharya and S. Madhavan, have
siven a lot of useful suggestions. A couple
of Members have also opposed the Bill.
Madam, I would request the hon. Mem-
bers to appreciate the spirit behind  this
Bill. Having learnt from my eiperience in
the AICTE (All India Council for Techni-
cal Education) it was felt, and it was also
discussed in the CABE, that a Bill should
be brought forward for setting up a Na-
tional Council for Teacher Education so
that the mushroom growth of substandard
justitutions which are imparting teacher
education could ‘be stopped and some level
of standard could be maintained through-
out the country. As regards this, Madam,
1 may point out that some Mecmbers Hhave
expressed an apprehension that we might

. be encroaching upon the powers of the

States. But it is evident from the Bill itself
that the States are getting adequate repre-
sentation in the All India Council and also
in the repional committees. A particular
mention was made about the Vice-Chancel-
lors and other educationists. T might say
that they will also find adequate representa-
tion at the appropriate levels, Here more
powers are delegated to the regional com-
mittees in which the States are represented
and most of the cases are decided at the
regional committee level and only if an
appeal is made it comes to the National
Council. So, T don't think that there should
be any apprehension on that part. Another
main objective is to upgrade the quality of
teacher education and the Members made
a mention of providing good quality and
adequate teacher training, especially in-
service teacher training. I might say that
the Central Government has a number of
schemes for imparting pre-service and in-
service training to teachers and initiatives
have been taken for setting up institutions
like DIET (District Institute of Bducatio-
nal Training). We have 363 district institutes
of education and training. We have 75 col-

CULTURE) (KUMARI SELJA) : Madam, ! leges of teacher education and jnstitutes of



